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ORDER DATED 20-12-2001.

0,A.No,565 OF 2000.

we have heani shri U,N.Mishra, Learned Counsel
for the Applicant and Madam R, Sikdar,Leamed pdditional
Standing Counsel for the Respondents and have al so
perused the records,

In this Original application,the Applicant
has come to this Triounal seekimg the following

reliefs at para 8 of the Oricinal applicationg
“3, RELIEF(S) SOUGHT:

(1) In view of the facts mentioned anove the
applicant prays for the following reliefs:

(i) That the HONn'Dle Tribunal pe pleased
to direct the Respondents for
Regularisaticn of gservice from the
beginning and fixaticn of pay and for
payment of the arrear dues to the
applicant taking into consideraticn
of the entire service pericd;

(ii) And any other relief by way of direction/
directions as this HhOn'Dble Tribunal :
deemed fit and appropriete may also
please De allowed, ™

Respondents have filed their counter explaining
their stand and we have perused the same, From para-8 of the
Yriginal Application,it is seen that the first prayer made
by the applicant is fof a direction to the Respondents to
regularise the service of applicant from the bDeginning and
for fixation of pay &nd for payment of arrears to the applicant
taking inte consideraticn the entire service pericd,Applicant

himself has mentioned in para-4 of the Original Application
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that he started his.service career on 24-11-1967 as a
Gangman under Pwl,Kalupada Ghat,Respomients in para-3, page
4 of their counter have stated that the applicant joined
as Gangman under PRI on 24-11-1967, Thus, the date o f
initial joining of applicant on 24-11-1967 is admitted
Oetween the parties.Respondents have further stated in
this paragraph that applicant's service has been regul arised
with effect from the date of joining as Gangman w, e, £,
24-11-19%7 in ABN Cuttack's letter dated 26-12-1973. From
this it is clear that the first prayer of applicant to
regularise his service ffom 24-11-1967 has al ready been
granted by the Respondents long before filing of this
O.A. and this prayer is totally misconceived,

Respondents have further stated that the applicant
was confirmed in the post of Gangman eon 24-5-1973, The
Respondents have further stated that while the applicant was
working as G3ngman,he was medically decategorised from
BEE to CEE one Category and accordingly he was given
alternative appointment in the post of Chowkidar in the
scale of %,192-232/ -.He joined the post of Chowkidar on
4-7-1977. It is stated that while he was wo rking as
Gangman at the time of decategorication his PRy was Bs, 213/~
in the scale of R, 200-250/-.After decategorisation and
posting as cChowkidar, his earlier pay in the category of
Gangman was protected and his pay was fixed at R, 217/-
alongwith ®,1/- as personal pay in the scale Oof R, 19%-
232/-.1t is further stated that on 1.8,1982, applicant
was promoted £from the post of Junier Chowkidar im the

sCale of M, 196232/ to the post of sr.,Chowkidar in the
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scale of B, 200-250/-.Respondents have stated that the
applicant is currently holding the post of Senior
Chowkidar in the scale of pay which has been revised

to B, 2610-3540/-~ on the basis of the 5th Pay Commission's
revised scale of pay rules,

Ssecond prayer of the applicant is for a direction
to the Respondents for fixation of pay and payment of
arrear dues to the applicant,Applicant has not made any
ave:ment as to what payment is due to be received by
him, This prayer made' by the applicant has
to be seen in the context of his prayer that he should
be regularised from 24-11-1967 which has already Dbeen
done,

In view of this,we find no subsisting prayer in
this OA which is accordingly disposed of for having become

in€ructuous,N© co(sr,s.
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